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3. On  consideration of the matter, we are of the
vieaw that the 0A can be disposed of at the admission
aga itzelf with the following dirasctions to  the

respondent: -

a} The respondent is directed to treat the
present OA as an additional representation
submittaed by ths applicant regarding his

grievances and examine the same on its merits

in terms of ths relevant ruies, i
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and judicial pronouncements on the subj
dispose of the same by a detailed and rsasoned
crder in accordance with law under intimation

to the applicant within two months from the

date oFf receipt of a copy of this order.

3) In case any griavance further survives

thereafter, the applicant is grantsd 1iberty
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ch. this Tribunal in fresh original

m

3

(8]
~h

i s

O
m
el
<
o}
)]

3, 1 ed, in accordance with
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A is di=posed of as abovs.

4, Registry 1is directed to s

m

nd a copy oFf the 0A

to the respondsnts aijong with a copy of this order.
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